
Open Court

Centra 1 Adrnirtistrati ve Tribuna 1,
A Ll ah aba-i Bench, Al.Lah abat ,

~ated, Allahabad, This the 28th Day of Januarv 2r00.

Coram:- Hon "b Ie Mr. S. Daya 1, A .v ,
Hon'ble Mr. Rafiq Ud~i~, J.M.

Or Lc i.na I Apc l Ic at t on NO.4 of 1QCQ.- ~ - - - - - - - - - - - - - - ~ -
Vij ay Kumar Sha rma
son of Bachas Fati Sharma,
Indira Colony Chukhkh uv-a la,
Di stt. Debr a.i un .

• • • ApI=' Ii C'3nt •
(Thr ouqh Sri H.C. Saxena, Adv.)

Versus

1. Union of India throuoh
Gener a 1 Manaae r , -
Board of A-:lministration Canteen stores Department,
" A:D..LIFHI It, 119 Mahar sh i Karye RO-3·-1,
Bombay-4C'OC'2C.

2. Manaqer,
Canteen st ore s Department,
Jhansi Depot Star Fort,
Shivaii Lines,
Jhansi Cantt. 284001.

Re sr-onde rrt s •

(Through Sri C.S. Singh, Adv.)

Orrler (Open Court)

(By Hon tb Is Mr. S. Dayal, rv'ember (A.)

AprLi.c arrt has filed this Oriqinal App Li.ca t i.on

seeking the setting aside of Order ~o. 3!A-3!PN-2030!

1069 dated 21.9.91 and re-arpointment on his

post of L.D.C. (stores) at Central Stores Depot

Jhansi.

2. The facts as mentioned by the applicant in

his original app Licat i.on are that while he was wor ki.nq

on the post of L.D.C. (store s I Centra 1 Store s Derot

Jhansi on 24.11000, a confidential report was ma~

by one Sri M.L. Sharma, Manager, alleging that the
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a r p Licsn t, had entered in the office in intoxicat:?d

condition fully drunk and shoutinq and abusing.

Apr licant was rut under suspension by order dated

8.4.91. The order of suspension was revoked by order

dated 21.9.91. The aprLi.c arrt was informed on 2C".'J.91

when he \..,ent to join the duty that his name had been

struck off the rolls with effect from 7.10.91. A

copy of order No. 3/A-3/PN-2030/1069 was a l.so serve d

on him on that date.

3. We have perused the pleadings. The applicant

has clai~ed relief on the ground th~t provision of

Rule 1.1.of C.C.S.(C.C.A.) Rules 1965 were not complied

""ith, that the arp Hc arrt had violated no rule of

c onduct an::! that powar s unde r r u le 15 (4) of C.C. s
(C.C.A..) Rules have been used arbitrarily.

4. The respo~,dents have filed a counter reply in

which they have mentiohed that a confirlential letter

was sent by Sri M.L. Sharma, Depot Manager, C.S.ID. Depot

Jhansi forwarding the comments of Medical Officer of

Nt. I. Room, Mi1i tary Hospita 1 Jhans i stat ing that

though the Medica 1 Officer was f or-bi-tde n to qive

medical certificate in cases of intoxication. He found

the apclicant to be under heavy influence of Alchohal

by observing his beha~iour. A memorandum dated

22.12.90 \Mas served on the applicant in which ch e roa s

were made and an enquiry was conducted. The report of

the enquiry officer was made on the basis of statement

of witne sse s produced by pre se rrt i.no officer inwh ich

the applicant was he Id auilty of the charges leve l la d

aq~inst him. It has been stated that the ap~licant

ne ither attended the encuiry nor sent any int irnation

with reasons except on first occasion on 6.5.91. Thus

'\ due opportunity was given to the applicant hut he

did not attend the enquiry. The disciplinary
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a uthorityS order of compulsory 'retirement ;\by order
dated 21.0.91 revoking the order of suspension b~fore
issuing the orders of compulsory retirement. ~t is
mentiohed that the order of revokation of suspension
.3 s Vile11 as order of corncu Lsorv retirement 'Jl/ereserve';
on the aprlicant. It has been mentioned that the
applicant not only did not defend the case but did
not file ap~eal against the order of the disciplinary
a uthori ty •

5. In add it Lon to the above we find that the
applicant has not filed any rejoinder. There has been
no representation in this case on behalf of the
a pp licant from 27.11.92 onwards.

6. We find that the application is not maintainahle
as the applicant has filed the same without
exhausting the departmental channel. The O.A • is
ther~fore dismissed v-dthout any order as to costs.Memk,
Nafees.


